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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

EXECUTION APPLICATION NO. 10 /2023

In
ORIGINAL APPLICATION NO. 214 /2021

In the matter of:

Shailesh Singh ceeeenen Applicant

Versus

Central Pollution Control Board & Ors. .....Respondent(s)

AFFIDAVIT OF DELHI POLLUTION CONTROL COMMITTEE (DPCCQ)
WITH RESPECT TO ORDER DATED 14.02.2025

IT IS MOST RESPECTFULLY SHOWETH:

L, Deepak Kumar Singh, Additional Director, Delhi  Pollution Control Committee
(DPCC), having office at 3 floor, Block-I, DMRC, IT Park, Shastri Park, Delhj -
110053, do hereby solemnly affirm and state as under-

I. That T am working as Additional Director, DPCC and am conversant with the facts
of the present case on the basis of record maintained by Delhi Pollution Control

Committee in its ordinary course.

2-That. this Hon'ble Tribunal has taken up the above referred matter regarding
- A ‘J‘ .

el #

"'Q'iolat‘fci"i‘-’qf environmental norms in o eration of Slaughter House at Ghazipur,
Lol ¢ p g p

Delkk 210096 and vide order dated 14.02.2025 has directed DPCC (o disclose in the

o

oGhiteG Oy [l ; ; .
*mmﬁﬁ?&tﬁrﬁﬁcﬁrﬁh% action taken for recovery of Environmental Compensation (EC) of
l?ﬁmposed by DPCC on MCD.

zl' {
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3.That DPCC had imposed Environmental Compensation (EC) of Rs. 50,00,000/-
(Rupees Fifty Lakh only) vide Directions dated 16.04.2019 on Incharge , Gazipur
Slaughter House, Delhi Food Processing Complex (Meat) of Municipal Corporation
of Delhi (MCD) particularly due to non installation of Bio-methanation Plant for
huge quantities of dung generated from the Slaughter House with directions to

submit the time bound action plan for installation of Bio-methanation Plant.

4. That after issuance of the Directions dated 16.04.2019, DPCC has issued following
letters & reminders for deposition / recovery of the said amount of Environmental
Compensation (EC) of Rs. 50,00,000/- (Rupees Fifty Lakh only :

(i) D.O. Letter dated 23.02.2021 of Chairman, DPCC to Pr. Secy (Urban
Development). Govt. of NCT of Delhi for recovery of the above mentioned
Environmental Compensation from the funds of erstwhile East Delhi Municipal
Corporation (EDMC) and transfer the same to DPCC account.

(ii) Letter dated 01.11.2021 of Member Secretary, DPCC to Pr. Secy (Urban
Development). Govt. of NCT of Delhi referring the above letter dated
23.02.2021 of Chairman, DPCC for recovery of the above mentioned
Environmental Compensation from the funds of erstwhile East Delhi Municipal

Corporation (EDMC) and transfer the same to DPCC account.

(iii) Letter dated 05.04.2022 of Member Secretary, DPCC to the Manager, Delhi
Food Processing Complex (Meat), East Delhi Municipal Corporation for
deposition of the above mentioned Environmental Compensation to DPCC .

(iv) Letter dated 30.04.2024 of Member Secretary, DPCC to Commissioner MCD
followed by Reminder Letters dated 03.06.2024 and 23.07.2024 of DPCC to
Commissioner MCD for deposition of the above mentioned Environmental

Compensation to DPCC.

_(v) Letter dated 09.12.2024 followed by Reminder Letters dated 02.05.2025 and
NP 19.05.2025 of DPCC to the District Magistrate (East) with request to direct the

cencerhéd’""Sub Divisional Magistrate to take urgent necessary action for
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Copy of the D.O. Letter dated 23.02.2021 of Chairman, DPCC to Pr. Secy (Urban
Development). Govt. of NCT of Delhi is at Annexure — 1

Copy of Letter dated 01.11.2021 of Member Secretary, DPCC to Pr. Secy (Urban
Development). Govt. of NCT of Delhj is at Annexure — 2

Copy of Letter dated 05.04.2022 of Member Secretary, DPCC to the Manager, Delhi

Food Processing Complex (Meat), East Delhi Municipal Corporation is at Annexure—3.

Copy of Letter dated 30.04.2024 of Member Secretary, DPCC followed by Reminder
Letters dated 03.06.2024 and 23.07.2024 of DPCC to Commissioner MCD are

collectively enclosed as Annexure — 4 (Colly).

Copy of Letter dated 09.12.2024 followed by Reminder Tetters dated 02.05.2025 &
19.05.2025 of DPCC to the District Magistrate (East) are collectively enclosed as

Annexure — 5§ (Colly).

5. That despite issuance of above mentioned letters & reminder letters for deposition /
recovery of the Environmental Compensation (EC) of Rs. 50,00,000/- (Rupees Fifty
Lakh only) the said amount of Environmental Compensation (EC) is yet to be

deposited by MCD or Recovered by Revenue Department, Govt. of NCT of Delhi.
6. That Bio-methanation / Ingesta/ Dung Drying Plant is yet to be installed by MCD.

7. That M/s Qureshi Intl DS-MAX FNE Consortium Pvt. Ltd. (Operator of Ghazipur
Slaughter House and Rendering Plant) vide letter dated 07.05.2025 has informed that
Delhi Food Processing (meat) Complex Ghazipur in compliance of the orders of
Hon'ble Tribunal have established R.O. Nano Filtration Plant and follow all the

g

@Efﬁﬁ%% laid down by the DPCC. However Bio methanation plant is to be
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b%létter dated 09.05.2025 has informed that Standing Committee has not
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Government of NCT of Delhi (GNCTD) to augment financial powers of the
Commissioner, MCD as granted by GNCTD vide order dated 14.10.2024 for 4 solid
waste management projects under section 202 (C) DMC Act. It is expected that the

Standing Committee is to be constituted soon and the issue of establishment of

Ingesta/Dung Drying Plant may be resolved.
Copy of Letter dated 09.05.2025 of MCD is at Annexure — 6.

. That the above action taken report of DPCC may please be taken on record.

paud 5%

DEPONENT
VERIFICATION:

I, the above-named deponent, declare that the contents of the present affidavit are true
and correct to the best of my knowledge and based upon the documents and records

available in the office and nothing material has been concealed therefrom.

2.0 MAY 2025
Verified at New Delhi on this day of May, 2025. ‘ n

EPONENT

NOTARY p BLIC
GOVT OF MCT%F’DELH-?
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You are ‘aware of the fact that,'East Delhi Municipal Cor'pqra'ti;oh is eratmg g~
slaughtei house at Ghazipur- for which Eﬁvironﬁentaﬁ Clearance ‘for the p ojéct . was
granted on 25.03.2009. by the Ministry-of Environirient!& chsff;;(iOI and Consent to
Bsb‘ib}‘ish was g\ranied by Delhi Pollution Control Cﬁ?ﬁhgﬁ&gc on 4.095(2%)09‘..7(})_1_1@; of the -~
conditions specified while granting CTE was that EDMC shall install a suitable Bio-
Methanation-plant at the time-5 commissioning ot i_h\c P.lza“t; tgilpro_duc: bio-gg {‘r m'tﬁgm_;
huge quantity of dung and other wastes which is prodticed gt the site, 1 ;

’ - . - e . -

-

b
-~

anation ®

plant, however, EDMC has neither-installed "'tl“le'Bio-Iyi_,e!:hanatfonl_pl&nt, nor has submitted ..*
any time bound action plan for installing the same even after passage of ten years. | ;
\ w7 - Lo SN b |

In this regard, EDMC was directed on several ucca_sfg?is to install Bio-Met

- S

Considering the inaction of tt\l\e 'EDMdeircqt_iaqs wcrq»issued.tb the EDMC on -
16/04/19 for submitting Bavironmental Da:ﬁééﬁ'fét'(@xisatidu‘ (EDC) to the ,;tuiﬂ'e,‘ of Rs.

>0 lakh for failure to install 'thefbib—methauatignﬁ plant-and for not submitting m,e;.bq_gn_g; < i
action plan. However, till date EDMC has neither suéﬁ.itted;a; timie bom@ z/tcti_em‘ plan nor. - el
has submitted EDC.” e st T N SR L
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In view of ahové, I would request ybu to perspnél]y;lrc;ﬂi_cij‘ijrl:_t?a th@iséufé aJ] dir '

the concemed officials to recover the “amount-of EDC from. meﬁnldg,,.af]j; !'
transfer the same to DPCC account. Lol et o ‘ i
' — O B Wi ok A e
With W oumns. "—u\ax)a ACpe -
B ; o /W/,,J-J ~~Yours sincerely, ~
2 . o ..5 r,/”m} d
. 2 .+ . (Sanjeev ar)

| R IR i T
Sh. H. Rajesh Prasad, IAS ,»J:’ T ; T ] . A=
Pr. Secy (Urban Development), ) W @)
- GovL.of NCT of Delhi, - _ T B S 25
9" Level, Delhi Secretariat, 5 = g = ! - /L-

¢
rd
{
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Reminder-

. DELHLPOLLUTION CONTROL COMMITTEE '

Wl | PEPARIMENT OF ENVIRONMENT, (GOVT, OF NCT OF DELHI)
..gy 4™ FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6 |

! _( visit-us at website - http://dpce.delhi ovt.nic.in/
F. No. DPCC/WMC-IIUZO.?‘,I BT Dated: o ~j(~g |

To, f

Pr. Secretary (Urban Devélopment)
Govt. of NCT of Delhi,
—-2" Level, Delhi Sceretariat,
IR IS e ] R

Sub:- Non-compliance wrt installation of Bio-Methanation plant at Ghazipur Slaughter House, Delhi
by EDMC - recoveéry of Environmental Compensation - reg. '

Sir

You arc aware of the fact that, East Delhi Municipal Corporation is operating a slaughter house at
Ghazipur. One of the conditions specified while granting Congem to Establish (CTE) to the Slaughter House
of EDMC is to install a suitable Bio-Methanation plant at the time of commissioning of the plant, fo produce
bio-gas from (he huge quantity of dung and other wastes which produced at the site. EDMC has failed to

comply with the said condition. In this regard, EDMC was directed on several occasions to install Bio-

Methanation plant without any positive outcome in this regard even after passage of ten years, -

Considering the inaction of the EDMC, directions were issued to the EDMC on 16.04.2019 for
submitting Environmental Damage Compensation (EDC) amounting to Rs. 50 lakh for [‘ailur%: to install the
Bio-Methanation plant and for not submitting time bound action plan. Iowever, EDMC has neither
submitted a time bound act.inn plan nor submitted EDC of Rs. 50 Lakh to DPCC.

Subsequently, Pr, Secretary (Env) cum Chairman, DPCC wrote a DO letter to Pr. Secretary (UD) on
23.02.2021 for recovery of EDC of Rs. 50,00,000 (50 lakh) from the funds of EDMC and transfer the same

to DPCC account. However, no action has been taken by your department in this regard.

In view of above, you are once again requested to look into the issue personally and direct the

concerned officials to recover the said amount from the funds of EDMC and transfer the same to DPCC

\X’Zirs sincerely,

(Dr. K.8 Jayachaadran)
Member Secretary

7

account.
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To, i |
The Managet-,
Delhi Food Processing Complex (Meat)

East Delhj Municipal Corporatfan,
Ghazipur, Delhj-] 10096,

Su bject: Installation of Bio-Methanation plant in the Slaughter House at Ghazipur-reg,
Sir.

This refers to the terms
Processing Complex (Meat) Comp

which you were required to install

& conditions of Consent to Establish (CTE) issued to Delhi Foog

lex of East Delhj Municipal Corporation (EDMC) on 14.09.2009 vide
a suitable Bio-Methanation plant at the time o

have been issued to you on | 1.02.2015, 05.05.2015,
18.03.2019 asking you to comply with: the said condition
installed so far. In view of the continuous non-compliance, Envir _
- lakhs has also been imposed on EDMC vide letter dated 16.04.2019, which b
by you. Copy of the same is enclosed herewith for your ready reference,

In view of the above, you are hereby directed to submit the time bound action plan for the
installation of bio-methanation plant within 07 days from the date of issue of this letter failing which
necessary action shall be initiated against you as per law without any further reference including closure
of the said unit and launching of prosecution proceedings. Further, you are required to deposit the EC of
Rs. 50 lakhs to the DPCC, failing which action for recovery of the said amount a¢ an arrears of land
revenue will be initiated without any further reference to youl.

(Dr. K.S chac/hnndmn)

Member Secretary

Copy to; ‘
I. Commissioner, EDMC, 419, UdyogSadan, Patpurgan Industrinl Arca, New Delhi — 110092, 1
with a request to direct the concerned to take quick action in this regard, /&/

2. Director (Veterinary), 419, UdyogSadan, Patparganj Industrinl Area, New Delhi - | 10092,
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 DELHIEOLLUTION CONTROL COMMITTEE,
DEPARTMENT OF ENVIRONMENT,

ATE, BELHI-110006
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; F. No.: DPCC/ WMC-IL 52/ 2020/ &10 -4l ; Dated: 3g ,m.,[ 200y
T, ' o e Rl R .

Commissioner,

Municipal Corporation of Delhi,

9th Floor, Dr. 8.P.M. Civic Center, Minto Road, Delhi 110002.

Subject: Compliance of the Orders of Hon'blo National Green Tribunal in E.A. No. 10/2023 in O.A.
No. 214/2021 in the matter of Shailesh Singh V/is CPCB & Ors.

Sir,

Please find enclosed herewith Order dated 16.04.2024 of Hon’ble National Green Tribunal in
Execution Application (EA). No. 10/2023 in O.A. No. 214/2021.
In view of the said Order the Compliance/ Action Taken Report may be submitted to this office by
10.05.2024:

1. Compliance w.r.t. directions of Hon'ble NGT in order dated 13.052022 and subsequent Orders -

passed in the said matter (O.A. No. 214/2021 as modified by Order dated 04.07.2022),

Status of establishment / setting up of Bio-Methanation/ Ingeste/ Dung Drying Plant and
compliance w.r.t terms and conditions of Consent to Operate under the Air and Water Acts issued
to M/s Delhi Food Processing Complex (Meat) MCD, on 28.03.2024.

Deposit Environmental Compensation of Rs 50,00,000/« (Rs Fifty Lakhj imposed by DPCC vide
letter dated 16.04.2019 (copy enclosed ) for non-Installation of Bio-Methanation Plant,

Yours Sincerely,

(Dr. K.S. Jaﬁ'ch/andmn)
Enclesure: As Above, Member Secretary, DPCC

Copy to:

1. Additional Chief Sceretary(UD), Govt of NCT of Delhi, 9th Level, Delhi Secretariat, L.P. Estate,
Delhi -02-with request to kindly take necessary action. \\y;(

(Dr. K.S. Jayiehandran)
Member Secretary, DPCC

S S ; OVT. OF NCT OF DELHI >
j 5" FLOOR, ISBT BUILDING, KASHMERE G
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To,
The Commissioner,
Municipal Corporation of Delhi,

9™ Floor, Dr. S.E.M. Civic Center, Minto Road, Delhi 110002,
REMINDER

Subject: Compliance of the Orders of Hon’ble National Green Tribunal in E.A, No.

10/2023 in O.A. No. 214/2021 in the matter of Shailesh Singh V/s CPCB &
Ors.

Sir,

Please refer letter dated 30.04.2024 (copy enclosed) regarding the above mentioned
subject. Compliance / Action Taken Report w.r.t. said letter has not been received g0 far,

Therefore, you are once again requested to kindly sent the Compliance / Action Taken
Report to this Office urgently by 07.06,2024,

Yours Sincerely,

XK. suig/h:@y
Enclcsure: As Above. Addl. Director & I/C, WMC-II

Copy to:

1. Additional Chief Secretary(UD), Govt of NCT of Delhi, 9th Level, Delhi Secretariat,
LP. Estate, Delhi -02-with request to kindly take necessary action for compliance,

2. Member Secretary, DPCC,
OJ,\A(E““ @@'
K. Singh)

Addl Director & I/C, WMC-II
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F.No.: DPCC/ WMC-I1/ 52/ 202041109 - 1ioy,

To, i

The Cnmmfssloner,

Municipal Corporation of Delbi,

9" Floor, Dr. S.P.M. Civia Center, Minty Road, Delhi 110003,

ER-

Subject: Compliance of the Orders of Hon’ble National Green Tribunal in E.A, No. 10/2023 in 0.A. No,
214/2021 in the matter of Shailegh Singh V/s CPCB & Ors. 5

Dated:1y] D?Pn&;f_

Sir,

This has refersnce 1o letter dated 30.04.2024 followed by Reminder lettor dated 03.06.2024 of DPCC
(vopy enclosed) regarding Compliance of Qrders of Hon'ble National Green Tribunal in E,A. No, 10/2023 OA No.
21472021 in the matter of Shajlesh Singh V/s CPCB & Ors, and deposition of Environmenta} Compensation of
Rs.50,00,000/- (Fifty Lakh) to DPCC for not establishing/ setting up Bio-Methanation/ Ingesta/ Dung Drying Plant,

also submitted that the process of tendering for the establishment of Ingesta/ Dung Drying Plant at Slaughter House
at Ghazipur is in advanced stages and requested that the EC Rs, 50,00,000/- imposed by DPGC he waived off,

Though MCD has submitted above-mentioned letters, however, Compliance Report w.rt said Hon'ble Nationa|
Green Tribunal Orders is yet ta be submitted by MCD to DPCC and as stated in the abovementioned letters of MCD
i ished,

In view of the above, Environmental Compensation of 50,00,000/- (Rs. F ifty Lakh) imposod by DPCC vide letter
dated 16.04.2019 for non- establishment of Bio-Mgthanation Plant shall not be waived-ofY,

Hon'ble NGT vide Order dated 10.04.2004 has directed DPCC ¢o file report of action taken the recavery of
Environmental Compensation at least one week before the next date of hearing in. 30.07.2004.

In view of the above, it is once again requested (o Comply and submit Compliance Report w.rt following urgently
by 25.07.2024

Yours Sincerely,

Wl 164

(D.K. Singh)
Enclosure: As Above, Addl Director & I'C, WwMce-In
Copy to:

1. Additional Chief Secretary (UD), Govt of NCT of Delhi, 9th Level, Delhi Secretariat, 1P, Estate, Delh{ -02-

with request to kindly take fiecessary action for compliance,
I (D.K. Singﬁ%’

Addl Director & e, wMe-in
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I No.: DRCC/ WMC-111/ 52/ 20207 53 05 - 23¢9 Dated: 09 |12 3014

To,
The District Magistrate (East)
L.M, Bund, Shastri Nagar, Dethi-3 |

Subjeet: Recovery of Environmental Compensation for failure to install Bio-Methanation plant
for Slaughter House at Ghazipur,

Sir/ Madam.

- This has reference (o the Dircctions for imposition of Environmental Compensation of Rs
50,00,0007 (Rs, Fifty Lakh) on In-Charge, Gliazipur Slaughter House, Delhi Food Processing
Complex(Meat) of Municipal Corporation of Delhi, issued by DPCC on 16.04.2019 for failure to
install Bio-Mothanatjon plant for Staughter House at Ghazipur(copy enclosed).

Vide said directions dased 16.04.2019, In-charge, Ghazipur Slaughter House Delhi Food Processing
Complex (Meat) of MCD, Pocket-B, food Processing Complex, Ghazipur, Delhj-1 10096, was directed
(o deposit Environmenfal Compensation of R 50,00,000/- (Rs Fifty Lakh only) by way of Demand
Draft in favour of “Delh; Pollution Control Commiyee” payable at Delhi withip 1§ days of service of
the said Directions,

However, above mentioned Environmental Compensation of Rupees Fifly Lakh has not been deposited
by In-charge, Ghazipur Slaughter House/ MCD to DPCC.

in view of the abave, You are requested o direet the concerned Sub Divisinnal Magistrate (SDM) 1o
take urgent necessary action for recovery of (he said Environmental Compensation from Incharge,
Ghazipur Slaughter House Delhi Food Processing Complex (Meat) of MCD, Pocket-B, food Processing
Complex, Ghazipur, Dellj-11 0096, and for deposition of the sajd amount lo DPCC within 15 days from
he date of issug of this letter.

Yours Sincerely,
(D.K. Sing
Enclosure: As Above, Addl. Director, WMC-I1

Copy to:

L. Commissianer, Municipal Corporation of Delhi, 9th Floor, pr. S.P.M. Civie Center JLN Marg,
Delhi 110002,

2 Divisional Conumissioner, Revenye Department, Gowt, o NCT of Delni, 5 Shamnath Marg, Delh;.
110054,

3. In-charge, Ghazipur Slaughter House Delhi Food Processing Complex (Meat) of MCD, Pocket-B,
food Processing Compley, Ghazipur, Delhi-110096,

4. PA o Chafeman, Delhj Pollutlan Contro| Commiltee, .\%

D({M‘/&?!‘>J.J}<Jf.\s'.,)

Addl Director, WMC-1]
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o e DELHI POLLUTION CONTROL COMMITTER 0
| S T DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHT \.1 I_]FE
m\“ﬁ?\#‘f 3" FLOOR, BOLCK-1, DMRC IT PARK, SHASTRI PARK, DELHI 110053 i\%/ S
‘ |~ visit us at : https://dpee.delhigovt.nic.in \ Tt
F.No.: DPCC/WMC-11/04-08 R Date: 02.05,2025 '
To,

The Distriet Magistrate (East)
L.M. Bund, Shastri Nagar,
Delhi-110031.

Subject: Reminder — Recovery of Environmental Compensation for failure to install Bio-
Methanation Plant for Slaughterhouse at Ghazipur.

Sir/Madam,

This is with reference to our earlier letter dated 09/12/2024 {copy enclosed), wherein it was
requested to you to direct the concerned SDM to take urgent necessary action for recovery of
Environmental Compensation (EC) of Rs 50,00,000/- (Rs. Fifty Lakh) imposed on In-charge, Ghazipur
Slaughter House, Delhi Food Processing Complex(Meat) of Municipal Corporation of Delhi, Pocket-B,
Food Processing Complex, Ghazipur, Delhi- 110096,

Delhi Pollution Control Committee had carlier imposed the aforesaid Environmental Compensation of
Rs. 50,00,000/-Rupees Fifty Lacs only) on 16.04.2019 for failure to install Bio-Methanation Plant for
the slaughter house at Ghazipur(copy enclosed). However the above said Environmental Compensation
of 50,00,000/-(Rupees Fifty Lacs only) has not been deposited by In-charge, Ghazipur Slaughter House/
MCD in DPCC till date,

Hon’ble National Green Tribunal is monitering this matter in OA No, 214/2021 titlad Shailesh Singh vs
CPCB & Others and next date of hearing in said matter is 21.05.2025. In view of above, you are once
again requested to direct the concerned Sub Divisional Magistrate (SDM) to take urgent necessary action
for recovery of the said Environmental Compensation from In-charge, Ghazipur Slaughter House Delhi
Food Processing Complex (Meat) of MCD, Pocket-B, Food Processing Complex, Ghazipur, Delhi-
110096, and deposit the said amount to DPCC within 15 days from the date of issue of this letter.

Yours Sincerely,

Enclosure: As above :
- o
(D.K. Sfagh)

Addl. Director (WMC-11)

Copy to:
l])JyCommissioncr, Municipal Corporation of Delhi, 9" floor, Dr. S.P.M. Civic Center, JLN Marg,
Delhi 110002
2) Divisional Commissioner y,Revenue Department, Govt Of NCT of Delhi,5 Shamnath Marg,
Delhi-1 10054

3) In-charge, Ghazipur Slaughter House Delhi Food Processing Complex(Meat) of MCD, Pocket-B
Food Processing Complex, Ghazipur, Delhi- 110096

4) P.A to Chairman, DPCC. O&W\;M/’ J g

(D.K. Singh)
Addl. Director (WMC-I1)
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. DELHI POLLUTION CONTROL COMMITTEE VAT
______ | DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI N ¥ I_IF[
Wl | 3" FLOOR, BOLCK-I, DMRC IT PARK, SHASTRI PARK, DELHI 110053 \ () s
S |4 visit us at : https://dpcc.delhigovt.nic.in \ o B
F. No.: DPCC/ WMC 11/ 787-791 Date: 19.05.2025
To,

The District Magistrate (East)
L.M. Bund, Shastri Nagar,
Delhi-110031.

Subject: Reminder for Recovery of Environmental Compensation for failure to install Bio-
Methanation Plant for Slaughterhouse at Ghazipur.

Sir/Madam,

This is with reference to our earlier letters dated 09.12.2024 and 02.05.2025, wherein you
were requested to direct the concerned SDM to take urgent necessary action for recovery of
Environmental Compensation (EC) of Rs 50,00,000/- (Rs. Fifty Lakhs) imposed on In-charge, Ghazipur
Slaughter House, Delhi Food Processing Complex (Meat) of Municipal Corporation of Delhi, Pocket-B,
Food Processing Complex, Ghazipur, Delhi-110096.

Delhi Pollution Control Committee had earlier imposed the aforesaid Environmental Compensation of
Rs. 50,00,000/-(Rupees Fifty Lakhs only) on 16.04.2019 for failure to install Bio-Methanation Plant for
the slaughter house at Ghazipur. However the above said Environmental Compensation of 50,00,000/-
(Rupees Fifty Lakhs only) has not been deposited by In-charge, Ghazipur Slaughter House/MCD in
DPCC till date.

Hon'ble National Green Tribunal is monitoring this matter in OA No. 214/2021 titled Shailesh Singh vs
CPCB & Others and next date of hearing in said matter is 21.05.2025. In view of above, you are once
again requested to direct the concerned Sub Divisional Magistrate (SDM) to take urgent necessary
action for recovery of the said Environmental Compensation from In-charge, Ghazipur Slaughter House
Delhi Food Processing Complex (Meat) of MCD, Pocket-B, Food Processing Complex, Ghazipur,
Delhi-110096 and deposit the said amount to DPCC within 10 days from the date of issue of this letter.

Yours Sincerely,

1568

_ (D.K. Singh)
Addl. Director (WMC-II)
Copy to:
I Commissioner, Municipal Corporation of Delhi, 9th floor, Dr. S.P.M. Civic Center, JLN Marg.
Delhi-110002
2. Divisional Commissioner Revenue Deptt, Govt of NCT of Delhi, 5 Shamnath Marg, Delhi-110054
3. In-charge, Ghazipur Slaughter House Delhi Food Processing Complex(Meat) of MCD, Pocket-B
Food Processing Complex, Ghazipur, Delhi-110096 , é%,.
4. P.A to Chairman, DPCC,
(D.K. Singh)
Addl. Director (WMC-II)
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MUNICIPAL CORPORATION OF DELHI
Office of the Addl. Commissioner (VS) @

Dr SPM Civic Centre, 5" Floor (E-1 Block)
Jawaharlal Nehru Marg, New Delhi-110002

No. ADDL.COMM.(VS)/MCD/2025/D- i Dated: O~ 05-201C

" To é"?’éig wem C:IL
\/fhe Chairman, DPCC 1gls] %

GNCTD, 4™ & 5% Floor ISBT, ‘}; py A
\\
Kashmeree Gate, \ﬂ @(/) \G
/'V

New Delhi-110006

| <
sir, , \V\\)/ t{\?%)()/nc’ﬂ ) S (’,Q

This has reference to the letter of Delhi Pollution Control Committee (DPCC)
No. DPCC/VMW/2019/12790-92 dated 16.04.2019 vide which the environmental
compensation of ¥50.00 Lakh was imposed on erstwhile East Delhi Municipal Corporation
(EDMC) for non installation of Bio-Methanation Plant at Ghazipur Slaughter House. The
requests were made to DPCC by the EDMC/MCD .to waive off the environmental
compensation due to financial crunch. Later, the MCD vide letter No. GSH/MCD/2024-25/181
dated 07.06.2024 again requested the DPCC to waive off the environmental compensation as
the process of pending for Ingesta Dung Drying Plant is in advance stage, but the DPCC vide
letter No. DPCC/WMC-11/52/2020/1102-1103 dated 23.07.2024 has communicated that EC of
¥50.00 lacs imposed by the DPCC vide letter dated 16.04.2019 for non installation of
Biomethanation Plant at Ghazipur Slaughter House shall not be waived off.

The DPCC vide letter F.No.: DPCC/WMC-1I/04-08 dated 02.05.2025 has also
requested the District Magistrate (East) GNCTD to direct the concerned SDM to take
necessary action for the recovery of said environmental compensation from the Incharge,

Ghazipur Slaughter House. Copy of the letter of DPCC vide dated 02.05.2025 is enclosed for
ready reference.

In this regard, it is submitted that the MCD has finalized the agency for installation of
Ingesta/Dung Drying Plant at Ghazipur Slaughter House as suggested by the DPCC. Since
the cost of Ingesta Dung Drying Plant is 6.80 Crore (approx.), the rates & agency for
execution of above work are to be approved by the Standing Committee of MCD.

It is submitted that the Standing Committee has not been constituted for the last 28
months and the work of installation of Ingesta/Dung Drawing plant at Ghazipur Slaughter
House has been delayed. However, to comply the directions of DPCC, the MCD in the
intervening period made several requests to the Government of NCT of Delhi ('"GNCTD") to
augment financial powers of the Commissioner, MCD as granted by GNCTD vide order dated
14.10.2024 for 4 solid waste management projects under section 202 (C) DMC Act. The copy

Delhi Pcllutifrgontrol Committee

Dairy No....|. ,2.25‘;
33_ MAY 2025
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of the request letters dated 04.11.2024, 31.12.2024 and 23.04.2025 addressed to Addl.Chief
Secretary Department of Urban Development GNCTD are enclosed herewith. However, no
communication has been received in this regard. Further, DPCC was also requested vide

letter dated 16.01.2025 and 24.03.2025 (copies enclosed) to waive off the environmental
compensation.

It is humbly requested that MCD is very keen to establish Ingesta/Dung Drawing plant
& has made best efforts but it could not be established due to above mentioned reason. The
financial condition of MCD is also not sound. It is expected that the Standing Committee is

likely to be constituted soon and the issue of establishment of Ingesta/Dung Drying Plant
may be resolved.

In view of the above, the environmental compensation of Rs.50.00 lakh imposed on
erstwhile East Delhi Municipal Corporation (EDMC) in respect of Ghazipur Slaughter house
may please be waived off and consent to operate order for Delhi Food Processing Complex

(Meat) and Delhi Food Processing Complex (Rendering) Ghazipur may also be
issued/removed.

SHL

(Dr Ang ati Chauhan)
Addl.Commissioner
Copy for information to:-

PS to the Commissioner, MCD for Commissioner’s information please
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dDEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI ‘
ii‘?? 3" FLOOR, BOLCK-I, DMRC 1T PARK, SHASTRI PARK, DELHI 110053 \\%/ S
- visit us at https://dpec.delhigovt.nic.in :

o DELHI POLLUTION CONTROL COMMITTEE i) “FE

gttt

F.No.: DPCC/WMC-I1/04-08

To, :
The District Magistrate (East)
L.M. Bund, Shastri Nagar,
Delhi-110031.

Date: 02.05.2025

Subject: Reminder - Recovery of Environmental Compensation for failure to install Bio-
Methanation Plant for Slaughterhouse at Ghazipur, '

Sir/Madam,

This is with reference to our earlier letter dated 09/12/2024 (copy enclosed), wherein it was
requested to you to direct the concerned SDM to take urgent necessary action for recovery of
Environmental Compensation (EC) of Rs 50,00,000/- (Rs. Fifty Lakh) imposed on In-charge, Ghazipur
Slaughter House, Delhi Food Processing Complex(Meat) of Municipal Corporation of Delhi, Pocket-B,

Food Processing Complex, Ghazipur, Delhi-

110096,

Delhi Pollution Control Committee had earlier imposed the aforesaid Environméntal Compensation of

Rs. 50,00,000/-(Rupees Fifty Lacs only) on

16.04.2019 for failure to install Bio-Methanation Plant for

the slaughter house at Ghazipur(copy enclosed). However the above said Environmental Compensation
of 50,00,000/~Rupees Fifty Lacs only) has not been deposited by In-charge, Ghazipur Slaughter House/

MCD in DPCC till date.

Hon’ble National Green Tribunal is monitoring this matter in OA No. 214/202] titled Shailesh Singh vs
CPCB & Others and next date of hearing in said matter is 21.05.2025. In view of above, you are once
again requested to direct the concerned Sub Divisional Magistrate (SDM) to take urgent necessary action
for recovery of the said Environmental Compensation from In-charge, Ghazipur Slaughter House Delhi
Food Processing Complex (Meat) of MCD, Pocket-B, Food Processing Complex, Ghazipur, Delhi-
110096, and deposit the said amount to DPCC within 15 days from the date of issue of this letter.

Enclosure: As above

Copy to:

Yours Sincerely,

e =

Addl. Director (WMC-II)

1) Commissioner, Municipal Corporation of Delhi, 9" floor, Dr. S.P.M. Civic Center, JLN Marg,

Delhi 110002

2) Divisional Commissioner ,Revenue Department, Govt Of NCT of Delhi,5 Shamnath Marg,

Delhi-110054
3) In-charge, Ghazipur Slaughter House

Delhi Food Processing Complex(Meat) of MCD, Pocket-B

Food Processing Complex, Ghazipur, Delhi- 110096

4) P.A to Chairman, DPCC.

At 15
(D.K. Singh)
Addl. Director (WMC-II)

Q)
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MUNICIpAL CORPORATION OF DELH] 41,; ”—E [e1 e ”
OFFICE OF THE ADDL. COMMISSIONER (ENGG) - \@ L @
6™ Level, E-1 Block, Dy, 5.P.M, Civig Center, k\ﬂ Lifestyle for e o ¥
@wmwﬂyg:ﬂimmm 1 Envronmen } Lyt A

Bl e g o s

LR
Town

The Additional Chief Secretary, ‘E ' |
Department of Urban Detrelopmen.t, GNCTD
Delhi Secretariat, [p Estate,

New Delhi-1 10007, - .
Subject : Proposal regarding authorization for exércising financial powers ‘ if
by e r; MCD under Section 2 fthe D '

Respected sir, - . : »

- A . 7 " i I

i 1) Vide its note dateq 18.08.2073, MCD had fequested for authorizing Commission.er, MCD to J' |
| exercise financial powers Upte Rs.50 crores in each case for approval of rate g, agency under t
e Section 202 (C) of DMC Act {copy enclosed),

Subseqﬂently, the proposal was reiterated along with firther request for authorising the
" Commissioner, MCp vide note dateq 09.01.202_4 for Solid Waste projects {copy enclosed), This was
again refterated vide note dated 02.08.2024 {copy enclosed),

"

However, on the advice of yp Department, Mcp vide letter No.Addl.Comm,/DEMS/ ,1
MCD/2024/D-232 dated 05.09.2024 again wrote for authorising Commissioner, McD for executing ) oo
rate and agéncy contract for works of more than Rs.S Crores (copy enclosed), i

.. Further, MCD also requested for authorisation to Commissioner, McD upto Rs.50 Crores ;
vide'letter NO.CE/Shah.SnutthCD/2024-25/192 daled 14.10.2024 in the context of AMRUT 2,0 !
projects {copy encloged), : i |

h
i
i
|

2 Itis £herefo)re once again -requested to authorise Commissioner,, MCD to approve rate and 2 " il
agency for any project/work cesting up to Rs,50 Crore till formation of Standing Committee,

3) Also it is not possible to predict éH,éven’cﬂ.:aiities, hence, full authcrizétion, irrespective of
amount may be given to Commissioner, MCD for Solig Waste

Projects till formation of Standing -
Committee, ’

4) Further, as per NGT order dated 13.05.2022 i 0.A No.214/2021 an.Ingesta plant js ¢y be-

set up. Tenders have been received ang the work js required 1o be awarded 1o 14 agency /s,
' . Food Processing Equfprqgnts Co, Put. Limitad, 1-1 rate in the,;said case is RS;GI-B'OLD%U?OHRupees
Six Crore Eighty Lacs Four Thousands Seventy:Only,

0
1
-f
A
3 !

In absence of the Standing Cbﬁ’imitta_e, this is also.pending. Had the propesal as moeted by . J o
MCD been @pproved, this-would have:tieen decided. . i

5) Itis, therefore, réqluested to Kindly consider the authorization &5.per point No.2 & 3 above

and also for Ingesta plant at the-earljest,

This issues with the approval of the Commissioner, MCD,

e ||
Additional Cofmissig er{Engg, ) ; ;

Municipal Corporation of Delhi g
L. Staff Officer to Chiaf Secretary, GNCTD : for kind information of the Chicf Secretary, E
2. Shri Manu Chaturved;, Standing Counsel jn 0Q.A N0.214/2021 in NGT : for kingd information : ]
and necessary action, o
3. Office Copy. . : ; ' i

e B
Additional Cotimissibi A(Engy.) _ !

Municipal Corporation of Dafhi

B T R S

Scaﬁned with CamScanner
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MUNICI-PAL CORPORATI‘O.N OF DELHT
Addl. Cmnmissiéner(VS)

Office of the Addi, C'ommissioner (vs)
t ' Dr.spm Civic Cantya, 4t Floor {g1 Block)

Jawahariat Nehry Marg
New Dejpy - 110 go2
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4

| related to iﬁs%ailatjcm of Ingesta Dung Drying Plant at Ghazipur Slaughter House is pending
before the Hon'Ble NGT. The next date of hearing in the matter is on 14.02.2025. However,
the delegation of financial powers to the Commissioner, MCD is still awaited from Govt. of
NCT of Delhi. - o o

Since the work of installation of Ingesta Dung Drying Plant is getting delayed due to
non formation of the Standing Committee in MCD, it is, therefore again requested to
« .| authorize the Commissioner, MCD by delegating the financial powers so as to accord the
approval of cost and agency to award the work of installation of Ingesta Dung Drying Plant at
Ghazipur Slaughter House, ' : B : .

. ‘ : 'j::;- & ‘
‘. 5 -‘ 4 ‘
1. The Chairman, DPCC, GNCTD, 4th & Sth Floor ISBT, Kashmere Gate, New Dethi-
_ “ths astmere 173

110006
2 P. S. to the Commissioner, MCD for Commissioner’s information please

N
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o, 'Adﬁll-‘f.(;(ii’ﬂfmﬁkh%b;]mé.ﬁ;‘?nﬁzzﬂﬁwlﬁf b-184
Iy,

4

Datex: .f;i;?:.],@ff{}lsa?é

The Addlitional Chief Secratary,
Departmerit of Urban Developmerit, GNCTD
Delhl Secratariat, 1p Estate,
New Dethi-110002 .
uB: Proposal regarding authorization for exercising Anoicdd) pavtans by

Ref letter not Addl, Comm(Engg)/MCD/D+54 dated 04112024,
Respected Si, '

; . g : i issfoner, MCD to
1) Vide its note dated 18.09.2023, MCD had requested for authorrzlng Commissioner, ]
exercise financlal powers upto Rs.50 crores In each case for approval of rate & agenicy under Section
202 (C) of DMC Act. (copy enclosed),

Subsequently, the proposal was reiterated along with further request for authorising the
Commissloner, MCD vide note dated 09.07.2024 for Solid Waste projects (copy enclosed). This was
again relterated vide note dated 02.08.2024 {copy enclosed).

However, on the advice of UD Department, MCD vE_de letter. No Addl
Comm./DEMS/MCDfZGZ*}/DQBZ dated 05.09.2024 again wrote for authorising Commisslones, MCD
for executing rate and agency contract for works of more than Rs.5 Crores (copy enclosed)

Further, MCD also requested for authorisation to Commissioner, MCD upto Rs.50 Crores _vide
letter No,CE/Shah, South/MCD/2024-25/192 dated 14.10.202p4 in the context of AMRUT 2.0 projects
(copy enclosed), g :

2) It is therefore once again requested to authorise Commissioner, MCD to approve rate and
agency for any project/work costing up to Rs.50 Crore till formation of Standing Committee,

3) Also ‘It is not possible to predict all eventualities, hence, full authdrizat:ion, imespective
ofamount may be given to Commissioner, MCD for Solid Waste Projects till formation of Standing
Committes :

.

4) Further, as per NGT order dated 13.05.2022 In O.A. N0.214/2021 an Ingesta plant is to be
set up. Tenders have been received and the work is required to be awarded to L-1 agency M/s Food
Processing Equipments Co. Pvt. Limited. L-1 rate In the said case s Rs.G,SG,M,D?U[-(Rupees- Six
Crore Eighty Lacs Four Thousand Seventy Only). .

In absence of the Standing Committee, this Is also pending. Had the proposal as mooted by
MCD been approved, this would have been declded,

5) It Is, therefore, requested to kindly consider the authorization as per paint Ne.2 & 3 abave
and also for Ingesta plant at the carllest, ' . %

This Issues with the approval of the Commissloner, MCD, ‘[

1 B\
Additlonal Comimissjg Engg.)

Municipal Corparation of Delhi
Encl ; As above |

@ Scanned with OKEN Scanne
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J AGRAWAL, IOFS &

NAL COMMISSIONER i

Dr. 8PM Civic Contar, J( . Nehru Marg,
Minto Road New Delhi-110002
Phone No.: 01123225454

D.0. No. ADDL.COMM, (VS)/MCD/2025]D~7§
# Dated : ]6/9 { ’ 202§

The GPCC vide letter No, DPCC?'WMC~III;’SZ/2020/3365-3369 dated ‘09L1'2;2(924. has
fequested the District Magistrate (East) GNCTD to direct the concerned SDM to take

- In this regard, it is submitted that the MCD has finalized the agency for installation of
ta/Dung Drying Plant at G azipur Slaughter House as suggested by the DPCC, Since
pst of Ingesta Dung Drying Plant is 76.80- Crore (approx:), the rateg & agency for |
tion of above work are to be approved by the Standing Committee of MCD. As the
ng Committee has et not been ‘

MUNICIPAL CORPORATION OF DL~

—_—




Shri Sanjeey Kumar, .
" Chairman,
Dethi Pollution Control Commiittee (brce)
GNCTD, 4th & s5th Foor IS8T,
Kashmere Gate,
‘New Delhi-110006
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@)

‘MUNICIPAL CORPORATION OF DELHI -
Office of the Addl. Commissioner (Vs)
Dr. SPM Civic Centre, 5% Floor (£ Block) .
Jawaharlal Netru Marg , New Dethi ~ 110 602

No. ADDL.mMM.(vs;chnfzazsm 20 | Dated: 2Y4)o3f202 y—

. .
P episg? - p L[z
The Chdirman, DPCC, e Z o CONTER) iy _ \!
GNCTD, 4th & 5th Floor ISBT, - - {(ENQUIRT TROL COMMITTEE |

o ITION © MENT
| POLLUTION & \VIRON
Kashmere Gate, DL EPARTME Lo OF DELH

- New Delhi-110006 - RS eTor ot
| | | K:gnﬁéggé{m&\ a&m\mm&
Sir, ‘ | - .

To

This has reference to the letter of Delhi Pollution Control Committee (DPCC) .
No. DPCC/VMW/2019/12790-92 dated 16.04.2019 vide which the erfvironmental _ f !
compensation of ¥50.00 Lakh was imposed on erstwhile East Delhi Municipal Corporation

-compensétion as the process of pending for Ingesta Dung Drying Plant is in advance
stage, but the DPCC vide ietter No. 'EDPCC]WM:C-IIisszﬁzﬁjl102-11@3 dated 23.07.2024 -
has communicated that EC of ¥50.00 lacs imposed by the DPCC vide letter dated

09.12:2024 has further requested the District Magistrate (East) GNCTD to direct the
concerned SDM to take necessary action for the recovery of said environmental
compensation from the Incharge, Ghazipur Slaughter House. Copy of the fetter of DPCC
vide dated 09.12.2024is enclosed for ready reference. ' €=

In this regard, it is submitted that the MCD has finalized the agency for-installation
of Ingesta/Dung Drying Plant at Ghazipur Slaughter House as suggested by the DPCC,
Since. the cost of Ingesta /Dung Drying Plant is 6,80 Crare {approx.), the rates & agency
for execution of above work are to he approved by the Standing Committee of MCD, ' i

As the Standing Committee has yet not been for.r_ned.' and the work of installation of
Ingesta Dung Drying Plant is delayed, MCD vide letters Nos, Addl. Comm. (Engg.)/MCD/D-
54 dated 04.11.2024 and ADDL.OOMM.(VS)]MCBL’!GZ#D—?S dated 31.12.2024 requested

the Urban Development Department, GNCTD for authorization of Commissioner, MCD by




548

ucm! the approval of cost and agency to award the
at Ghazipur Slaughter House. The copy of both the
reference. However, the d‘?cision from Govt. of NCT

]

* 710, ADDL.COM.(VS)/MCD/2025/D-78 dated 16.01.2025, DPCC
up the issue of expediting the authorization to Commissioner,
mlof(bnsentto()pemteo;derfnrﬁalh:&od Processing.
“:De!hl Fbod Processing Complex (Rendenng) Ghaz:pur for Siaughter
ering p!ant respedaveiy The oopy of the !etter dated 16.01.2025 is
for ready refetence. -

s humbly submitted that MCD is very keen to esmbitsh Ingesta fDung Drymg

fAsSON, The financial condition of MCD is also not sound.

In view of abave_, the environmental ccmpensattan of E’Sﬁ 00 Lakh |mposed on

rstwhile East Delhi Municipal Carporation {EDMC) in respect of Ghaz:pur Siaughter House

1y ‘please be waived off and Consent to operate order for Delhl Food Processmg '
nmplex (Meat) and\Deﬂu Food Pmc&ssmg Complex (Rendenng) Glazxpur may aiso be».

ssued/renewed.

(Dr.AngeI i hati Chauhan)
:qu'fdr kind information to:-
’S to the Commissioner, MCD for Commissioner’s information please

}msmadebesteﬂ‘or‘tsbutftootﬂdnetbestabhshed duetoabovemmuoned_

- Addl. Gemmlssmner ;
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